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H. 4953 TE RReetl, qUAT, TawL 12, 2025/1fd 21, 1947
No. 4953] NEW DELHI, WEDNESDAY, NOVEMBER 12, 2025/KARTIKA 21, 1947
A HATAT
(&7 Q)

Has, 27 FFqaY, 2025
AT AT (Fee) 2008 F 91T 20A F 8T

FTIAT. 5108().—FvaT TALHT, F T ATAIH, 1989 (1989 FT 24), TH Ioa (HeTL)
Srfert==® 2008 (2008 T 11) (S8 =HH THH TATT I AT AR Fgl TAT g ) &l o7 20 ‘T F &< (1)
FIT & STRAT &1 TN Fd gU, TE THTETT &F ST & THT ol Al AT & o1y, ag s, S
Tferd foawer =a9 SIag aqEEt ¥ 3T 0 g, 9y TS & QO S 7 @9 @ aRF e o,
“Tiefe - FTHAT S ATET TRIASHT & AOITad, e, Jaem i = & o suferg g, uHr g
T ST T o AT ! STOOTT =T o

I o0 ¥ Rdag s Ak, ToTT H 0 ATS=T & YoM & i § o9 &7 % fiaw
I ATAHIH o o 209 it IT-oT=T (1) F AefT ITAH AT 6 o7 THT I % oIoie 3T ST 6
Tae | T FT TR |

THH VAT ST, T ATIRET AT STSIATeTd, (qEdTa) fE6Esd qresgme agrHesa o,
FRIET U7, HERTY &1 forferd & Foha STTORTT 3w I9eh reTe STt T i qerd IRt Seraend | &
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AT &9 & 3T T8 SHaarit & ATeqq | HaTs 1 Aa9Y TSI HT AT UH SATedr 6l gaars Hid a7
Y ST %A o TETT TS e 21, o Ferd ITfarwre smaeas qw=y, saer g, J7 a7 Al 7 T
T AT AT AATATT HL FoT |

3<% arfarfaay Y g 20 7 FT IT-4TT (2) F A1 Ferw yrferTr g AT T e e sfow

|

TH ATALAAT F Tl o Arelt i &7 i i qif F o7 9 Iusy g v Raasg =afE

FIRT HeTH IR o ST HIATAT | IR HLI&07 63T ST 9T 2 |

ALIAT

AETY T5T o T el | ATT STETHAT, TeAH TTIEERTT TATd ST STTerahTl aTeredl & srefi
29T Yo TR “Sere - I 7 Are TR 3 e oS i S ATt i i demmr v

I Thea |ferT e |
i)
THAT
T T T THAT F9L 7/12 F AT TATEAT ERE | 99 GRICT
qTLHT 7M2%
T & A . e e}
. & )
& 3)
THEE ATATHT STaT, {ET a5iea fira
FERST AT ST, AT HYERIE AT=AT A
Yo HATAT ITET ATIaT AT 927 o
QO STFErha AT (Ve o7 FT=AT T STTERTT
I I st qTéer agfeerare aradr 9
FLOATST | FTETHAT | TSR AR HeT od T, FHALHE T 185 2.5200 | 0.1900
SETATT, Fi=E T ST, qeddt Tgd
Marese, Feraq farst araoee, ST
e a8 = Eret, AT 9% AE
AT amET Fivgte EAT F. AT o
TEHTLT FTETTET qUTEL
FA 2.5200 | 0.1900
e | areredy | TRV AT SEANT Il A BT FAATGS | o 4.0400 | 0.1157
Ho g SAlad i< [dnld HglHs D
s | ey | O T SEANT S @ FTA (A | 10900 | 0.1008
Ho [ g SAlad i< [dnld HglHs D
TETRTY ATHA ITRT 3T 9 FHTETE ST aRath
FCHS | ATCHAN TR : 153 6.3400 | 0.1908
ETRTY ATHA ITRT 3T 9 FHTETE S aRath
HIhd T [ W T E R CRRS 161 3.8300 | 0.0820
| ATy | R ATAT ST I A T AT | o 36800 | 0.0233
Ho g SAlad i< [dnld HglHs D
FT 18.9800 | 0.5126
TSl | STerE i T Fe ’ 287 0.3000 | 0.2800

TISETT e &g &4 v ., 74T
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HILT T TSIA . AHTYTL

FRerTe qigar g4, fAerer aig<r go, foarmars
T, 9T AT AIE, ST AT A6,

8 Tﬁﬂ‘eﬂ?ﬁ IR 5 N 5 e 282 0.4500 0.4500
ATEAT ATATSHT ATE, THETH qTATSI A6,
UISGIEIRERI KR
T 0.7500 0.7300
T THATT MTae, AT a1 T4,
HATERL AT e, fase uaharer e, e
9 | FEETS | ITTHAT xgm \FT;WF.;’ W'g"§ 30 5.0400 | 0.1742
Tod HATAT, ﬂﬁ?vrdlguq TAS, Frg AT
T FrgEanTS ..
10 | FRIEARS | AT | G FTsiiere 71es, [Hegars e e 193 0.0500 | 0.0317
Rl 5.0900 | 0.2059
27.3400 | 1.6385

FA AN
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TN FHIT qTULT, TEF NLTHAE srrerahrr (Fatm)

MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 27th October, 2025
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 5108(E).— In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (hereinafter referred to the Railway (Amendment) Act 2008 (No.l11 of 2008), the Central
Government, after being satisfied that for the public purpose, the land, the brief description of which has been given in
schedule annexed hereto, is required for purpose of execution, maintenance, management and operation of Special
Railway Project, namely “Phaltan — Baramati New Line Project (38 Km)” in the district of Pune in the State of
Mabharashtra., hereby declares its intention to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of section 20D of the said Act.

Each such objection shall in writing to the Competent Authority i.e. the Competent Authority shall be
determined by the Sub Divisional Officer Baramati, Maharashtra and the grounds within it, and the Competent
Authority shall give the objector the opportunity of being heard, either in person or by legal practitioner and may, after
hearing such objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by
order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 20D of the said Act shall be
final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the Competent Authority.
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SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project
“Phaltan — Baramati New Line Project (38 Km)” of Baramati Taluka under the Competent Authority for Land
Acquisition and Sub-Divisional Officer, Baramati of district Pune in the State of Maharashtra.

Sr.

Name of
the village

Sub-
Division
(District)

Name of Land Holder(s) as per
712

Survey

/Gat
No.

Land Tenure
System

Total
Area as
per 7/12

(Ha.)

Approx.
Land to be
Acquired
(Ha.)

Kurenewadi

Baramati

Ramchandra Nathaji Jagtap, Sima
Sarjerao Kokare, Dhiraj Bapu
Jagtap, Government of India
Ministry of Railways Deputy Chief
Engineer Construction Central
Railway Pune Authorized
Representative Pune Letter of
Authority Parak Vijay Patil
Tehsildar Baramati and Rajendra
Kulkarni Central Railway Pune,
Amarsinh Dattatray Jagtap, Sachin
Dattatray Jagtap, Pallavi Rahul
Nivalkar, Yashwant Shivaji
Solankar, Ashtavinayak V.K.S

185

2.5200

0.1900

Total

2.5200

0.1900

Katphal

Baramati

Maharashtra Industrial
Development Corporation on
behalf of the Department of
Industries, Energy and Labour,
Government of Maharashtra

148

4.0400

0.1157

Katphal

Baramati

Mabharashtra Industrial
Development Corporation on
behalf of the Department of
Industries, Energy and Labour,
Government of Maharashtra

152

1.0900

0.1008

Katphal

Baramati

Maharashtra Industrial
Development Corporation on
behalf of the Department of
Industries, Energy and Labour,
Government of Maharashtra

153

6.3400

0.1908

Katphal

Baramati

Maharashtra Industrial
Development Corporation on
behalf of the Department of
Industries, Energy and Labour,
Government of Maharashtra

161

3.8300

0.0820

Katphal

Baramati

Maharashtra Industrial
Development Corporation on
behalf of the Department of
Industries, Energy and Labour,
Government of Maharashtra

162

3.6800

0.0233

Total

18.9800

0.5126

Gojubavi

Baramati

Bajirao Sampat Atole, Supriya
Ashok Gawade, Gojudayi v. Ka.
Seva. Co. Sosa, Marya.

287

0.3000

0.2800
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Kishore Pandurang Humbe, Nilesh
Pandurang Humbe, Sitabai
Pandurang Humbe, Balu Hariba
Bhosale, Dadaram Baburao
Humbe, Shankar Baburao Bhosale,
Dattatray Baburao Bhosale,
Gyandev Baburao Bhosale,
Namdev Baburao Bhosale, Maruti
Tanaji Bhosale, Ramdas Tanaji
Bhosale, Gojubavi V.K.S.S.

Gojubavi Baramati 282 1 0.4500 0.4500

Total 0.7500 0.7300

Dhondiram Eknath Gawde, Sunil
Bapu Gawde, Bhaskar Bapu
Gawde, Vitthal Eknath Gawde,
Tukaram Kisan Gawde, Rajendra
Kisan Gawde, Baidabai Kisan
Gawde, Kaveri Balu Pondkule,
Government of India Ministry of
Railways, Sunil Bapurao Gawde,
Kanhawagaj V.K.S. Society
Kanhawagaj

Karhavagaj Baramati 30 1 5.0400 0.1742

Sadashiv Bajirao Nale, Sindhutai

Ashok Gawde 193 1 0.0500 0.0317

Karhavagaj Baramati

Total 5.0900 0.2059

27.3400 1.6385
(H.a) (H.a)

Grand Total

[F.No G197/BRMT-PLTN/Kurnewadi +3 Vlg/Baramati Tq/20A]
AVANISH KUMAR PANDEY, Chief Administrative Officer (Con.)
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